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' day Of Dacember, 1999

New Nalhi: this the
HON'BLE MR, S, ReADIGE, VICE CHAI AMaN(a;.
HON'BLE MRS.L AKSHMI SUMMINATHAN ,MEMBERL)
shri 1.P, Tlwari,

5o Late S ri G,0, Tiyari ,

428 o rking as Resaarch Assistant in
Contral Hindi Directorate and residing

at F=-201, Mo ti Bg‘]h- I.
NQU Dalhi 'R wﬁi’];ﬁ&ﬂg‘tﬁ
(By Adwcate: Shri S,C.luthrg)

Veraus

1. Union of Indii,
through
Secratary,

Minietry of Human Resources Nevelopmant,
Dac artment of Education, Shastri Bhauan,

NGU Mhlo

2. Secretary,
Union Public Service Commission,

Srshjghan Roady
Nau NDelhi)

3, Nirector, Central Hindl Nirectorate,
West Block 7,
qQKopUPﬂ'

Naw Del hi=66, ci.es RBgpontants,
(By ndwocate: shri WUK,Mehta)
ORDER
BY HON'BLE MR, S, R, ADIGE, VI CE CHAI M aN(al,

rpplicant impugns respondents' o rdar datad

6, 6,95 (Annaxur.-ad) rep atriating him & ~is ¢ arent
dep artment s o sesks consiseration for anso g tion 5
Resasrch Assistant(RA) in Nirectorate of Hingi,

Ministry of HRO,

2. pplicaht who hol ds the post of «indi
Trahsel ator, PWD ON permanent bnasis, ~#Me 9n deputation
as Resnarch Assistant to Dte, Of Hingl fr 430 Minfa: =

vide order dated 1925,92 (annexure-a3),

~
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3 thile #plicant was on deputation in

the Dte, of Hindi, that Directorate issued @
notlf_ication in Enployment Neuws dated 14- 2055, 94
inviting gpplications for filling wp certaln

vacent posts of Research Assistent on transfer on
deputation/ transfer basis (Annexuronn-ﬁ). mplicatlons
in the prescrioed fom was to reach the A0, th. of
Hindi within 2 months of the date of publicai_:i'o-ﬂ:. of
the notification in the Baployment Neus.-' |

4, On 1855,94 epplicent submitted a note (ann, a7)
saeking pemanent ghsom tion in Dte, of Hindli which
was strongly recommended by hisg sup_erior t,he. A,.m
-(mord.). Aqain-on 2,6,94 (iﬁnexureo@) he addressed
gletter to the admn,0fPicer, Dta,0f Hindi, In "
that letter he referred to respondents' advertisment -
dated 14=20th Na;,1994 ghd hlis oun note dated 135,94
and stated that he was inclined to seek pemanent .
abso p tion as Ra. He requested intimation uhethei

he shoul d a:ply main for the post of RA as per.
4ad\lertismaﬂt-dr’h18 case wuld be considered on the
basis of his previous request . In reply he was
informed on 87,94 (Anngxure—ﬂ-‘ld) that Por the
present no action was being token to gbsorh personsg

as Ras When it was considered necéSSarY » & advertisgnent

~wuld be issued and hence mplicent’s request for.

absom tion coul:d not be considered, On 13 7594 app'licant'
submitted mbbhég:;:gg;-resentation for pemanent absomp tion
("Aﬂn92ure-§-15); -

5. On. 12,2/95 the Dte, of Hindl wrote to o yp

(annexure-p 17) for permission forp extension of

Pplicant's deputation, which was to expire on 36,95

for a further period of ONg yesry
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6. . On 10,5495 (annexuresA18) mpplicent
requested the Dte, of Hindl for issue Of g call letter

to him for absomption as RA .

7, | On 165,95 (Annexursa“o19) the Dte, of Hindi
M aln yrote to PWUD for pemission for extention of
pplicents’ deputation period for one year we. e f¢
36,95, In this letter it was al 50 mentionsd that
#plicant had requested for absomp tion as Rﬂ and

P WD was requested to fumish various rel svent
‘documents to enable the Dte . to consider hi’é' req“uast
in consultation uith WPSC. (PUDgave its no objection
on 2535795 (,Annexure-ZO).“ . |

8, On 22,6,95 (letter token on record), the ODte,
of Hindi foruarded epplicant’s name to UPSC along uith

rel evgit.records for consideration of his name for

absomp tion as RAs

9; However, the UPSC did not consider pplicat's

canhdidature due to 1ate submission of the pegpers.:

10?.*'3 Mesnuhile upon complotion of pplicant’s
tenure of depututiod, he was rep atriated to hisg parent
org gn:lsgtion (UHJD) by impugned order dated 656,95,

1. We have heard @plicwt;s counsel Shri Luthra
and respondents; counsel Shri W K.Mehta end have perused
the materials on records UWe have given thg mattes

our careful oon siderationg

12, The sequence of events describsd above, clearly
shows that the Dte, of Hindi could have hahdl ad the

#plieent’s request with greater care , and in reply to
his note dated 18,5,54 as well 38 his latter dated‘Zo 6,54

and 137,94 advised him as to uwhat he was required to do,
>
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However, thig des not gbsol vg ®plicent of hig |
oun responsibility in the mattar, The advertisement
dated 14-20,5,94 Was spacifie g admitted of no
AMOLquityd  mplicent shoulq h,ug teken steps to
submit hig ®plication fom in Tesponse to the salg
adVerti‘awent,together with thg Necess gy sUpportihg

dplicsnt?y Prayer forp absoxptlon as Rp ouing to thg
late submission of PPOrs, nd 1t 1s not denfed that

£

PuUrsuant to thg impugned o rder dated 6, 6,95 @dplicant
has bgen repatriated to hig parent Organisation(mwb) ’
aNd is wrking there since then,:

S adl o -
( RS, Laksimg SUAMINATHAN) (s.R.a01Gg/)
- MEMBER(]) VICE O AR aN ()

/w/




